
-GOVERNMENT OF JAMMU AND KASHMIR 
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS 

Civil Secretariat 
Srlnagar/Jammu 

Notification 

Jammu, the 2 April, 2019 

SRO 2.53 . -In exercise of the powers conferred by sub.secbon (1) of section 
12 of the Code of Cnminal Procedure, Samvat 1989, the Government hereby appomt Shri 
Nirbhay Sharma (Jr. KAS) Tehs\loar Mahore District Reasi to be \he Executive Magistrate of 
the first class who shall exerctse all the powers of an Executive Magistrate of the first class 
within territorial JUrisdiction of District Reasl. 

By Order of the Government of Jammu and Kashmir. 

No LD(P)20071Reasi 

Sdl· 
(Achaf Sethi) 

Secretary to Government. 

Date<l .· 2. · Q4. 2019 

Copy to the :· 
1. Commissioner/ Secretary to Government, Revenue Department. 
2 Divisional Comm!sstoner, Jammu 
3. Oi!!lnct Magistrate, Reasl. This ts with reference to his letter No. DM/Rsi/5003 dated 

25 03.2019. 
4. General Manager, Government Press, Jammu for publication ln an e~:tra oro!nary Issue 

of the Government Gazette. 
5 s~o section, Department of Law, Justice and Parliamentary Affatrs (W.7.S.C) 

~ 
Deputy Legal Remembrancer. e 


